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-CNTTAL. ..ADML1ISTBATIVE TPLII3UNAL 
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ORDERS SHEET 

CJrigin3l epp1icetion Mo .,_L.JO-6 
2 Misc ietition No. 	 / 

3. ODntempt 	tition 
/ 

}Thview :iioIicat ion No. 

dvooate for the pp1icent (S)  

ndv+ 

Notes of the Re0istry 	Dt 	Order of tim Tribunci 

22 08 2d6 1iesen iintile Sri K V Sachidanandan 
' 	Vice-Chairman. 

. 	 - Heard I1r U.s. 	rnna, iearnea 

Conse1- .r the Applicant and Mr M.U. 

• 	 :' 

	
Ahmd 'learned Addi. C.GS.C. for the 

Respondetits. 	S  
L 	• .. ..•. ...........Thja matter is idanfical to other 

matters, viz. O.A. Nos. 115/ 2006 

T 1461 6 20312006, 204/2006, etc. 

f 'whib WB... Téd by 116 sni1ar1y situated 

èidns iid the 	Jià already been 
WAI/ 	 jitted and posted for hearing:"-- 

Therefore, T am of the view that this O.A. 

diii1iti. Admit. Post. on 

18.10.2006. 

f 	In the niteiest of, jusbce, this 
• 	. Tribunal directs the Respondents not to 

9H. 	disturb the Applicant till the next. date. 

L . 	,' 	 Vice-C1airman 

41 
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bb 
Vice-chairman 

• 	106 	M. M. U. Ahmed, lefd Addi. 

C.S.C. sumts that reply statement i 
t 	 - 	 . 	 • 

'j -beIng fi1ed Oday. Let it be brought pp 

- 

	

	•re()rd, if itis otherwise in order. Copy 

of ihe sarrie sha1l be served bn the 

i counsel for The applicant yMr. Ahmed. 

Post rnatter on .31.12007, In 

the meantime applicant is at liberty to 

file rejonder, if any. 

OA.215 of.0O6 	 . D 

:. 

Na-kc_. 	 00nt:.Hon1riK.Vschjclanandan 
VceC airman. 

47k 

Làiñd 	Counsel 	for 	the 
S 	

. 	espondts antè tié 	Th rly 
' 	" 	...................... fiii1fiti4edn.  

. 	Post on 23.11 2O06. Interim order 
(OIA 	CP//Lo... 

............. ... iated.22.O8.2ÔO6 shall continue till the OAN

Ir 

r: 
Fxt dde. 

............................................ 

ji4 

Vice-Ohairniaxr' 
h-i 	 IA/U 	7P jic; jcjp 

23.142006 	l4arned counsel for the res.. 
A 

	

	pondentp wanted 	h.r) time to 
reply statement-. tet it be 

' 	 r 
o 	iO— i )2'. 	 done within. four weeks. 

post on 22.12.2006. Interim 
• 

	

	 order dated 22.8.2006 dl1 continua 
until further orders. 

Ok 

' 

, 

o'Yc 	)/D/c 
J&cL:: 

Interim order to continue till then. 

S \1ice-Chairman 

/bb/ 

d 	v 

I 	T Tt -. 
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Notes of the Registry 
	Date 	Order of the Tribunal 

9.2.2007 	Reply statement has already been 

.tT,~ 	
JQV 	 flied. Post the matter on 2.3.2007. In 

the meanlime Applicants are at liberty 

'1 	 to file rejoinder, if any. 

thocc9- . / o c 

jJ?0.YçrQJ C-c9\f 	I  

23.O7, 

4b 	yc3 k1trr 

1 ~C31 

At the request of learned,ç'unsel for 
the applicant the mattj is preponed to-day 
and heard. Counsel also submitted that he 
is going to Chennai for his treatment and 
he prays for six weeks time. Prayer is V 

allowed. Post the mattet- on 4.5.07. Liberty 	V  
is given to the applicant to file rejoinder if 
any. 	 V 

Member 	 Vice-Chairman 

k k4v 

TAT 	/a 

 pu4i'- 

irn 

13.3.07 

• 	Interim order shall conhinue till 

then. 

Vice-Chairman 

Rejoinder has not. been riled. 
Two weeks time is granted to the 

counsel ror the applicant to ile 
rejoinder, if any, 	. 

Vjce-ChajL man 

( 

Im 

1 	L 	\C 

L 	oA 	k  

.5 0 \ Respondent 
• 	thej Written 

nt.s ha filed 
rejoinder. 
file re 	ride 
6.6. 

]\Tos. I tc 4 has 
3tatenenti- respond_ 

teply to the 
nt is at liberty to : 

Post the matter on 

im 
	V 	

VQchajr man 
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Order of the Tribunal 
Notes of th 	Da 

. 	 S 

44.07. 	written staternnt has been filed 
• 	 . 

 

by  he Resperidentss NO.1 to 44 sour weék 
tierri is granted to the other respondents 

w  to file their sritten statement. Liberty 
is given to the aoplicant to file writtJ 
en statemeflt.; post the mat r on 6.6O7, 

Vice-Chairman 
• 	 in 

• c 
' S  I 	• 

0606.07 Written statement has beeiLfilsd. POSA the 

matter on 28.6.07. 

t,k 

	

• 	 •: 	. 	 hce-Chaitnan 

' O 	28.6.2007 	Rejoinder has been filed. Post the 

- 	 case on 23.7.2007. 

NOW 	 i 

Vice-Chairman 

	

• 	- 	 /b1 	 . 	. 	•. 

	

237A)7. 	Pleadings are .complet .Post. the 	1 

matte. on- 3-PI 07 bere thai Iásioii 

l3ench : 	 / 

.. 

(e 	• 	

\hcè-Chairman 

• 	. • . 	31..07 	The counsel for the respondents 
-' submitted thaf,  he has filed Written 

Statement 

	

'.o 	, 	 •• 
P st on 14.9.07 for order. In the 

meapphc t may We 1eJO1y 

V, le 

Nkomo S 	L 
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- kQ 	
.2008 	 Call this matter on 11.01.2008. 

(khushirani) .M. IR. antv) 
Memher(A) 	Viee- Chairman 

Liii 

11.01.2008 

d 

. 	 / 

--i- .  
lc 	 /bb/ 

At the request of yearned Counsels for 
both the parties, call this matter on I 2.02.200a 

(Khushiram) 	 (M.R.MOhanjy) Member (A) 	 'ce-Chajrrnc,, 

- / 

1?6?J-  t& 	flZ4/LfJ 

r:. 

12.02.2008 	Mr C.S.Sinha, learned counsel 
appearing for the Applicant is present and 
Mr M.U.Ahniecj, learned Addi. Standing 
counsel for Union of India is also present. 

Call this part heard matter on 
20.03.2008 to be heard along with other 
Connectej matters. 

( ushiram) 	 (M.R.Mohanty) Member(A) 	 Vice- Chairman pg 

20.03.2008 	Adjourned to ii.0s.2008 for hearing. iILL eQ-4, ,v 

	

'hushiram) 
	4R.o nfy) /c 'O 	

Member (A) 	
Vice-Chairman 

* 	 r 



/ 

- 
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14.9.07 	Let the case be 
12.11.07 for order. 

430ç; 61TA- 

1 	1 

cts& 	rPc 

)i 	kGVL 

Vice-Chairman 

pg 

12.11.2007 	Mr.C.S.Sinha, learned counsel for the 

Applicant is, present. Mr.M.U.Ahmed, 

learned Addi. Standing counsel for the 

Union of India is also present. 

Call this matter for hearing on 

21-11.2007. 

(M.R.Mohanly) 
Vice-Chairman 

/bb/ 

I 	

,21 11 07 	Heard Mr C S Sinha, learned counsel for 

t1LeApplicantandMrM.U.Ahmed/1eaflheAc 

Central Govt Standing courisd for the 

kL. OI tz A"~ Respondents in part. 

Call the matter on 3.12.07. 

41fus ~am 
Member(A) 

"_~Czs 
(M. R. Mohanty) 
Vice-Utairman 

• 	

pg 

03.12.2007 
	

Call this matter on 07.01.2008 for final 
hearing; on consent of the learned counsel for 

both the parties. 

\ c4_ 	c:rr 	O 

c-('4çs Q_:s 	r4L_ 
0,tk-)17)  0* 11ALt' 
jv a719$ 7'f 4'1 46-r 

-1" 
 

tt4&J j&a4V 
i o e. S 	Y 

4. /rn-i  

r 11   

Notwithstanding pendency of this case.. 

Respondents shall remain free to ask the 

Applicants to go,ifferent stations/States of 

N.E.Region of Indiapn lour basis. The Interim 

order, passed earlier in this case, stands 

modified to this extent. 

(Khushiram) 	 (M.R.Mohanty) 
7._. 



ü 4 iVo. / 	0 6 

4( .
1
, 

 

13.052008 	Heard Mr C.S. Sinha, learned 
Counsel appearing for the Applicant,, and 
Mr M.U.Ahrned, learned ACIdI. Standing 
Counsel for the Union of India, further in 
part. 

It is stated that the Applicant is 
already 59 years old and hardly I "' years  in 
hand to go before reaching the age of 
superannuation. Mr M.U. Ahmed, learned 
Addi. Standing Counsel, intends to take 
instructions from the Respondents in the 
matter. 

Call this matter on 17.06.2008.  

(Khnshiram) 	(M.R. Mohanty) 
Member (A) 	Vice-Chairman 

nkm 

17.06.2008 	Mr.C.S.Sinha, learned counsel appearing 

for the Applicant, is present. Mr.M.U.Ahmed, 

learned AddI. Standing counsel appearing for 

the Union of India is also present. 

Call this matter ,, along with other 

Accountant General matteron 22.07.2008. 

(K ushirarn) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

r  
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22.07.08 	Heard Mr C.S.Sinha, learned 

counsel appearing for the Applicant 

and Mr M.U.Ahmed, learned AddL 
Standing counsel for the Respondents. 

For the reasons recorded separately the 

Original Application is disposed of. No 

order as to costs. 

• 	1/A AL 	• 

(Khusbiranfl 	
0 	

(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

..' 

7O1 

92t7 4/ 

IC 
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/ 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.215 of 2006. 

DATE OF DECISION :22 -07 -2008 

Shri Bijoy Kumar Chanda 
.............................................Applicant/s 

Mr C. S. Sinha 
................................................... . ............. Advocate for the 

Applicant/s' 

-Versus - 

Union of India & Ors. 
............................................Respondent/s 

Mr M. U. Ahmed, Addi. C.G.S.C.. 
..........................................Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HOWBLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 e/No 

Whether to be referred to the Reporter or not? 	4rt 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 i 	)es/No. 

• V &- 
Vice-Q11i1man/ Member(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original'Application No.2 15 of 2006. 

Date of Order : This the 22nd Day of July, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY., VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Bijoy Kumar Chanda, 
S/o Late SashiBhusan Chanda 
Residing at a.G. Quarter 
No. Type- 11116, 79 Tilla, 

• Agartala, P.S. East Agartala, 
• District - West Tripura 	 Applicant 

By Advocate Shri C.S.Sinha 

-Versus 

Union of India, represented by the 
Comptroller & Auditor General of India, 
10, Bahadurshah Jafar Marg, 
New Delhi - 110002. 

The Accountant General (A&E) 
Assam, Maidamgaon, Beltola, 
Guwahati— 781029; 

Sr. Deputy Accountant Genera1 (Admn. & VLC) 
Office of the Accountant General (A&E) 
Assam, Maidam Gaon, Beltola, 
Guwahati78 1029. 

Deputy Accountant General, 
Office of the Sr. Deputy Accountant General, 
(A&E), Tripura, Agartala 	 Respondents 

By Shri M.U.Ahmed, Addi. C.G.S.C. 

EDER (ORAL) 

KHUSHIRAM. (MEMBER-A) 

On establishment of the offices of six Accountant Generals 

in different states in the North Eastern Region the officers and the staff 

were asked to exercise option for 'deputation' to the deficit offices vide 

circular dated 1605.2006. The Applicant, having attained the age of 56 

N 
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years, ified representation that he cannot be sent on 'deputation' 

against his will. His representation was not accepted and impugned 

order dated 28.07.2006 (posting him on deputation to the office of 

Senior Deputy Accountant General (A&E) of Nagaland at Kohima was 

issued and, vide order dated 31.07.2006, he was treated as stand 

relieved instantly. By another order of the same date (31.07.2006) the 

Applicant was prevented for making any prayer for leave etc. Earlier 

O.A. No.196/2006 (filed by the Applicant) was disposed of by this 

Tribunal, on 09.08.2006, staying the operation of the order dated 

28 .07.2006 (under which the Applicant was posted to Nagaland/ 

Kohima) pending disposal of the representation within a month. 

2. 	The representation was later on disposed of (vide order 

dated 14.08.2006) without any relief to the Applicant. The Applicant 

has (in the present Original Application No.215 of 2006) has claimed 

that the orders passed by the authorities are ifiegal and arbitrary and 

contrary to natural justice. Aggrieved by the decision of the 

Respondents, the Applicant has filed the pEesent Original Application 

seeking mainly the following reliefs 

To set aside the order No. Adnm. 1 Order No.107 
dated 14.08.2006 (AnnexurelO to O.A). 
To set aside the order No.AGfSep/Gr.B/2006/65 dated 
28.07.2006 so far as the Applicant is concerned 
(Annexure -5). 
To set aside the order in Estt(A&E)ICadre 
Separation/2003-06/483 dated 31.07.2006 so far as 
the Applicant is concerned (Annexure-6). 
To declare the Circular No.AG/Sep/Gr.B/20061141 
dated 30.03.2006 as unreasonable and unjustified so 
far as non whispering of maximum age of deputation 
as per Appendix-5 of the Fundamental Rules, tenure 
of deputation and provision for taking prior consent 



"I 
3 

of the Applicant for the purpose of posting on 
deputation outside Tripura (Annexure-1). 

v) 	To direct the Respondents to allow the Applicant to 
continue to the office of the Accountant General 
(A&E), Tripura. 

3. 	The Respondents have ified written statement stating that 

the O.A. is hit by the principles of waiver estopel and acquiescence and 

the action taken by the Respondents is in public interest and does not 

suffer from any vice of illegality. The Respondents have stated that on 

separation of Group 'B' cadre (on the basis of seniority cum preference 

and as per seniority) the Applicant could not be allocated to his choice 

posting in the office of the Senior DAG(A&E) of Tripura at Agartala. As 

per policy of the cadre separation (circulated vide circular dated 

30.03.2006) and in pursuance of further circular dated 16.05.2006, the 

excess persons in each cadre (who could not be accommodated in the 

office of their preference) were asked to give option for deputation along 

with a list of vacancies in various offices. The Applicant was posted (in 

terms of his option) in the office of the Sr; DAG(A&E) of Nagaland at 

Kohima, and, accordingly, the Applicant will be brought back to his 

Parent office as soon as vacancy arises in that office. The circular dated 

17.11.1992 issued by DOPT of Government of India is in the context of 

sending an officer on 'deputation' to an organization other than his 

parent organization where the deputation term is fixed and that, in the 

instant case, deputation of the Applicant to the office of the Sr. DAG 

(A&E) of Nagaland as a part of cadre separation scheme and is within 

the same department i.e. IA&AD, where the official will continue to be 

deployed on similar duties as in his earlier office. The objective of 

-'1- 
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'deputation' is to man the office which has deficit manpower in the 

relevant cadre. As the cadre separation scheme was acceptable to the 

deficit office, it would be assumed that the Applicant would be able to 

contribute effectively to that office. As regards the advanced age of the 

Applicant for being sent on deputation, it cannot be considered to be 

relevant in the instant case as the cadre separation was not analogous 

to the deputation referred to in the DOPT OM dated 17.11.1992. The 

Respondents had complied with the order dated 09.08.2006 jassed by 

this Tribunal in O.A.19612006 and has justified their action while 

disposing of the representation of the Applicant. Accountant General 

(A&E) Assam, being the cadre controlling authority for the Applicant, 

vide order dated 14.08.2006 allowed the Applicant to join the office of 

the Sr. DAG(A&E) of Nagaland at Kohima. In terms of the policy for 

cadre separation various cadres in the office of the AG were separated 

to facilitate the work in different States and transfer in question of the 

different AGs was issued with a view to creating least administrative 

instability as well as to minimize and mitigate human problems of the 

concerned officers. 

4. 	Heard Mr C.S.Sinha, learned counsel appearing for the 

Applicant and Mr M.UAhmed, learned Addl. Standing counsel 

appearing for the Respondents. Learned counsel for the Applicant 

argued that the Applicant having attained the age of 56 years he can 

not be moved on 'deputation' without his wifi. The order of redeploying 

the Applicant to Kohima is arbitrary. In terms of the order dated 

09.08.2006 of this Tribunal passed in O.A. 196/2006, the Applicant want 

/ 
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to resume duty in the office of AG(A&E) Tripura on 11.08.2006 & 

14.08.2006 but he was not allowed to resume duty and, rather, they 

have issued order dated 14.08.2006. In his representation he has also 

requested for a direction to the Respondents to release his pay and 

allowances for the period from 11.06.2006 to 30.08.2006. 

Mr M.U.Abrned, learned Add!. Standing counsel appearing 

for the Respondents, argued that the Applicant's transfer to Kohima 

was made on the basis of policy decision of cadre separation and to man 

the deficit offices of A.G (established in different States). Option of the 

Applicant was also called for before he was deputed to Kohima and, 

therefore, the order of transfer cannot be faulted as the same was 

passed as per law. 

We have considered the rival contentions of both the 

parties and perused the materials placed before us. Since the transfer 

and posting is an administrative matter and the Accountant General 

concerned has taken the decision, in terms of the stated policy, this 

Tribunal is not to interfere in such matters; The circular dated 

30.03.2006 was issued in the interest of the department for cadre 

separation and under this circular the different functionaries have to 

apply for a posting of their choice. The transfers were made only after 

obtaining the option of the officials concerned and, therefore, this 

deputation is not really a 'deputation' in actual terms but a transfer. 

There is no age bar to transfer of an officer on 'deputation' transfer. 

Therefore, the Applicant is directed to submit a fresh representation 

before the Respondents and as soon as vacancy becomes available in 
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Tripura, he may be considered for posting back to Tripura against the 

possible vacancy in future. Since this issue cannot be adjudicated by 

this Tribunal, the Applicant will have to ifie his representation at 

approximate time before the Respondents for appropriate relief. 

The Original Application is accordingly disposed of. 

Y P 
(KFIUSHIRAM) 	 (MANORANJAN MOHANTY) 

ADMINISTRATiVE MEMBER 	VICE CHAIRMAN 
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IN THE TR]BUNL, 

(AN APPLICATION UNDER SEC. 1.9 OF ThE Att4INIS'rR'rIvE 
TRIBUNALS ACT, 1985). 

OR IGINAL APPLICATION NQ. 	OF 2006 &D.  

Shri Bijoy Kumar thida, 

•0• 	?PPLI CANT. 

- VERSUS - 

Union of India and 3 
others. 

•.. 	RES?ONfl1 ¶! 

I 	N 	D E X 

S1.No articu1a 

1, Syr)opsi. 

2 List of Dates. 

3 •  Origin1 App1catiofl. 

 Anne,jre - 1, 
cory of the cro.i1ar 
dated 30.03.2006. 

 Annexure - 2. 
Copy of. the Ci rcti 1 at 
dated 17.05.2006. 

6, Annere - 3. 
Copy of relrant portion 
of cir*1ar dated 16.5.2006. 

 Anne,ore - 4. 
Copy of representation of 
the Appl±cant dated 22,05.2006. 

 Annexure - 5 
copy of order dated 
28,07.2006. 

94  Annexure - 6. 
Copy Of release order 
dated 31,07.2006. 

• 	 10. Annexure - 

Copy of the 0 f fi ce 0 rde r 
dated 31.07.2006. 

11 lnexu.re -82r. 
Copy of the order of !bnble 
Tribna1 dated 09.08.2006, 

pp-nd).x - r. 

No s.. 

() 

(tL) 

'9 

) -2& 

2f 

CantO. - P/2. 
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£l.Ng. P articular. 	 P  
- 9. 

12. 	Copy of the Døn8nd 
Notice dated 14.8,2006. 

13. 	Anne,øjre - 10.. 
Copy Of orr1erNo.Mm,1 Order 
No.106 dated 14.08.2006. 

14. 	Annexure 
Copy of the Order No in,1 Order 
No.107 dated 14.8.2006. 

15. 	Annexure - 12, 
copy of the letter dated 
15.12.2005 0  

16, 	Annexure - 13, 
Copy of the comuncat±on 
dated 07.06,20o5 

17. 	Vakelatnam 

18, 	Notice to C.G.S.C., C.A.T0 , 

Quthati. 

Submitted. 

I i•' 
. . ' 

AdVocate 

10 



I 

4 THE CENTRAL AThIIN TRAT!VE TRIBt1NL 
GUWAHA!TT B N cr-i 

0. A. NO. OF 2006 A.!).. . •.. ..• 

ShrL Bi joy Kumar Chenc1a. 

00S 	 FPLICNT1  
- VERSUS - 

Union of India and 
0ther, 

RESPONDE!Ts, 

S YNOP S IS 

1. 	The A1l 4 cant, Sr. AcC(Ylflts Officer of the Office of 
the A.G.,, Tripu ra was said to exercise option for 
deputation to deficit of fices by cimlar dated 16.5. 
2006 (Annexure - 3). 

The Apr)licnt represented against such order to the 
fact that he attained 56 years of age and against his. 
will such deputation cannot be held. 

The Respondent Authorities did not pay heed to his 
representation, rather mede !m,jcned orders dated 
28.7.2006 posting hirv on deputatLDn basis to the 
office of the sr. !.A,G•  (&E) of A,G,, Ngld, 
Kohima andorder dated 31.7,2006 stating him as stand 
released with effect from 31,7.2006, 

4. 	On 31.7.2006 another orer was m&e preventing him 
from making prayer for leave etc. 

S. 	O.A. No.196/2006 waS disposed of on 9.8,2006 strinq 
operation of Order dated 28.7.2006 pending disposal 
of representation within a month from the date of 
receint of this orer. But that representation was 
disposed of illerefly and arbitrarily against the 
Applicant vide order No.Admn,1 Order No.107 dated 
14 .8. 2006 

The actions of the ut?or.ties are 11eca1 and oDritrary 
to natural justice, 

Hence thisapplic ation eeekinc justice. 

C., SINHA 
ADVOCATE. 



IN ThE CE!1TR1L AMNISTRATIVE TRIBUNAL, 
4 	 GUWAHATI 131CH, 

0. A. NO, 	L?..OF 26 A.D. 

Shr. B.joy Kumar thanda. 

a.. 	 PPLICZNT. 
- VERSUS - 

Union of IndIa end othOrs 

RESPON DMI 'T5IL 

LIST OF !TES 

10,06.1974 - Joined at Auditor., redetignated at Acntant. 
Pretently ?1dIng the pott of Sr Accoufltt 
0 ffcer. 

30.03.2006, 	circular on cadre Caration. 

16.05006 - C±raz1arNo.AG/Sep/Gr.-B/2006/25 

1705.2006 - crilarNo. Ettt,(A&E)/11 

22 2 05.26 	RenretGntatjon againtt Circ.lar 
dated 16.5.2006. 

28.07.2006. - Orc!er of deputation to the office of 
the i.G., Nagaland, Koftrna. 

I22O06 - Releate order. 

14. 08.20o - Order N, Afl.1 Order No, 106. 

14. O8906 - Order No • Admn • 1 Order b, 107. 

C. S. SINHA 
AflVOCi'rE. 



IN THE C1 TRAL AUIIN IS'rRèT WE TRIBUNAL, 
GUWAI-TZ B1CH. 

(N APPLICATION UNDER SEC. 19 0 F THE ATN ISTRATIVE 
TRIBtS ACT, 1925). 

ORIC-IN7L WPLICATION NO, 	OF 2006 A.D. 

B ETWE1 

£ hri BS. joy Kurn ar Chand a, 
S/O,Lt. Sarhi B1iza.i Cha, 
Residing at A.c-. 	arter 
No. Type-11J16 • 79 Till a, 
Agartala, P.S. EaEt Agartale, 
Dtrict - et Trira. 

• 	 S., APPLICNITT& 

- VERSUS 

Union of InciL, rprerentec' by the 
CCiptrn11 er & Aud itor General 0 f 
Indj, 10, Bahtirsa J a f a r Marg, 
New Delhi - 1100020 

The Acc.Inta.1t General (A.&Ej, 
AeJ, Maicin GDi, Beltela, 
Guwahat± - 781o29. 

3 • £ r•  Depu ty ccou nt ant General 
(Acnn. & VLC), Office of the 

Accintant General tA.& E.), 
Maidjn G,n, Beltala, 

Guw€thati - 781029. 

4. DeputY Accounteit C-enerel, 
Office 0 f the Sr. Duty ACCOUfltaflt 

General (A.& E.), TLii ra, 
Agartala. 

RE2PON1)EN.L 

Ccjtd - 
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1. PARTICULARS OP THE ORDERS AGAINST 
WHICH PPLICAON IS  

I 

The Applicant is aggrLeved by the Order No. Mn.1 

0 rder No • 1o7 dated 14 9 08.2006, 0 rtie r tbo ac-,. 	/G r. ..B/ 

2006/65 dated 28,07,2006 and Order No, Estt,(A.&E)/Caire 

Separation/2003-06/483 dated 31.07.2006. 

2, JURDICTION OP 77-IE 
HON 'BLE. TRIBUNAL: - 

The ApplIcant declares that the £ibJect matter Of 

this application falls !.thin the jurIsdiction of this 

Hoi'ble Tribjnal. 

3. LIMITATION :- 

The Anplicant declares that he made rq,resen-

tatiOr) on 22.05.2006, xlUdi has been disposed of by the 

Authority vicle Acinn. 1 OrderNo. 107 dated 14.08.2006. 

Hence thIs al±catiOi is ve7 muchwithin litation. 

4 • FAC7S 0 F THE CASE : 

4.1 That the ApplICant joined the IndIan audIt and 

Accounts Deparent =e k*ditor on 10.06.1974, later on 

redesignated as Accountant and is oirrently holding the 

post of Sr. AcCounts Off.cer posted at the office of the 

Accountant General (A,&E,), Trirura. 

4.2 	That on 30.03.2C))6 the Office of the Ac,Coumteflt 

General (A,&E.), Assain, Qiwehati made Cirojlar bearing 

- P/3. 
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No. AG,ep/c.r...B/2006/141 on cadre Se,ration of Gr.-B 

Section Officers to .Sr Acco.jnts Officers in the A& E. 

0 ffices Of the North-aet Region. 

A copy of the Ciroalar dated 30.03.2006 

is enclosed aS A.1ne3 re - 1. 

4.3 That relying.on C].tue - V Of the Ciroalar dated 

30.03.2006, the office of the Acco.rntant (inera1 (A,&E), 

k,nx AssIfl made Cjrc,al ar No.AG/Sep,kr.B/2006/25 dated 

16.05.2006 which ws ciyoalated by the Agrta1a OffLce vLde 

C±rcular bearing No.Estt.(A.&E)/11 dated 17.05.2006. In the 

Ciroalar the Petitioner's nrne epears at S1.No.3.By the 

Circtilar it is said that the excess perEons in each Cadre,, 

who cannot be accommodated in the offices of their preference, 

shall be posted on dutation basis to the office in ihich 

numberof optees is less than the requiree strength of 

that office, i.e. • the defLcit office and the A7,l1c ant Was 

asked to give his preference for p0stng to the defic!t 

office on c1utation basis. 

Copies of Circt1ler dated 17.5.2006 and 

relevant- pOrtiOfl of cir111ar dated 16.5. 

2006 are enclosed as Ann ea re - 2 & 3 

rec tively. 

4,4 That the applicant made representation dated 22,5,2006 

against the ciro.ilar dated 16.05.2006 etatng inter alia 

Contd. P/4. 
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that he has already attained 56 years of age end at per 

Jqqmx - 	GoVerient of mdi a, I)eparent of Pertonnel & 

fr&.ning, O,M. No .AB-14017/48/92-Ettt( RR) dated 17.11, 1992 

he ir. not detrab1e for poiThient by dtation/trantfer. 

PtzrtheDnore, in the repretentatoi he her stated that eth 

deputation ce.nnot be againtt his will. However, prnvitionaljy 

he has exercited option to the office of the Sr. D.A.G.(ME),, 

Nagalaid, Kohima stating inter alia that his mdh option 

1-01d not be cone±clered at final till recept of rqly 1mm 

hit hiqer aithorities ami req..zeetecl for his acoDmrrodation 

in the office of the Sr. D..G(ME), Tthura, ich it hit 

firtt choice of potting. 

A copy Of the repretentation datec! 22.5. 

2006 is ericloted at Ann e.i re - 4. 

4.5 That iitit payIng any heed to hIt renretentation 

dated 22,05.2006, the office of the Accountant (enera1 (ME), 

Arsam under the sIgnature of Sr, Leputy Accountant Ceneral 

(A(-n.& VLC), Attain, Ouwahati issued Order bearing 

No .AG/Sep/Gr.-B/2006/05 dated 28. 07.2006 posting the 

ApplIcant on deputation In the office 91 the Accountant 

general (ME), Nagalanci, Kohima. 

A copy of the order dated 28.07.2006 is 

enclosed at A.inexure - 5. 

Coitci. - P/5, 
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4 • 6 That on 31 .07 • 2006 the T)iu ty Accc nt ant Gene ral, 

Tripura made order No. Ettt•  (M)/Cadre S,aration/2o03.06/ 

483 dated 31.07.2006 ttatingthe plicant at ttand releated 

with effect fmm 31.07,2006  

A copy of the order dated 31.07.2006 is  

encloted at Annere 6, 

4.7 That On 31.07.2006 itteif the Deuty Accountj,t 

General, Tripura made another Off±ce Order bearing 

• Eatt/McE/Leave/Gr, -B/2006/532 et atm c that con cequ en t 

upon Cadre Saration of Group-B Officere of North-Eet 

Region, it it ordered that no frech leave or extencion of 

lee of any kind in respect of Group-B Officere wilc1 be 

entertained witlout prior epproval of the 1Duty Accountant 

General, ich alto the sçr,licant received on 31.07.2006. 

A copy of the Office Order dated 31.07.2006 

it encloced 	Anne, ure - i 

4.8 That the içplic ant made O.A. No.196/2006 before the 

Hon'l)le Central Ainietrative Tribiflal, C-Uwehati Bench 

challenqing the valic.ty of actions of the gzthritiee and 

that application was dioted of on 09.08.20o6 	a 

direction that the 2nd Retponcient an'/or any other competent 

AuthDrity thall conaider dioe of the rqreeentation of 

the Applicant arid pace p,,Vrapriate order within a time frjne 

Coflt(j. - P/6. 
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of l(one) month fmm the date of receipt of the order and 

in the ±ntere$t of jutce, the F!oi'b1e Tribunal made 

direction that the impugned order dated 28.07.2006 be kqt 

in abeyance and status q.io ante a on 28.07.2006 thall he 

maintained in re'pect of the Applicant till disoa1 of 

the repretentation. 

A copy of the order dated 09.08.20.)6 	AX-TOJQ. 

enclosed as Annexure- 80. 

4.9 That the plicant with the order of the Hon'hle 

entra1 x&ninistrFtive pibnl went to resume duty in the 

office of the Accantant General (4,4&E) 1  Tripura on 11 • 08.2y)6 

at 09-30 A.N. But he xiav not allowed to resume duty with.it 

aigning any reason end accordingly a 12th and 13th AMq 

2006 were ?oldayt, on 14.08.2006 the Applicant again went 

to reeume duty en he was again prevented frcm remthg 

duty. On that very date of 14.08.206 he me a tvejd NotIce 

threugh hie Ld. Ountel ttatna inter alia that if he is  

not allowed to rewne duty,.  he tmici fIle a 0Dntept Peti-

tion against the Deuty AcContent General (ME), Office of 

the Accountant General (ME), Trira in peron. In the 

Notice the Applicant categ,ricelly etated that with the 

order of 1-bn 4 ble C.A.T. he went to reeume duty on 11.8.2006, 

but he war not allowed to reaume duty 'en copy of the order 

dated 09.08.2006 wac recved by the Ailt Ac.ifltt 

Cotc - P/7 
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Officer, Ettablit1nent SectQn. 

A copy of the Dn&1d NoticE dEted14.8.2006 

it encloted at Ann e,oi re - 
[I 

4.10 That on 14.08.2006 itteif at abit 06-3o P.M.an 

order, ntqnejy. No. Ann.1 Order No.106 dated 14.08.2006 

was del. ivered to the wi fe of the Ar1c&1t at his c.i arter 

at Kunjeban. The order wat ittued by the Sr, Deruty Accountant 

General (Adm.& VLC), office of the Accnt&1t c-eneral (ME), 

Arr-,-LM and Wat tent to the Accointant General, Tritira by 

FAX No.2303142 dated 14.08.2006 at it wat FAXED at 1724 hrt. 

By .thit order it is ttatec'I that etetht' q.io ante 28.7.2006 

in retpect of the Applicant it maintained at per order Of 

the Hon'ble C.A.?. dated 09.08.2006. 

J 

O3py of the order N0JJInfl. 1  Order No.106 

dated 14 0 08.2006 it encioteci atnere-l0 

4.11 That on receIpt of the order dated 14 0 08.2006, on 

16.08.2006 at 09-30 A.M. the  Appliceflt went to reme duty 

in the office of the Accxu1tant General (ME), Trir)ra, but 

he was pracrented to resume duty and he Wat given a copy of 

the order NoAdmn.1 Order No.107 dated 14.08.2006,, which 

wat a1 itsued by the Sr. Puty Accoqntit C-eneral (Adin. 

& VLC), office of the Accountant General (ME) • AttaJ and. 

it Wt tent to the Accountant General, Tripura by FAX 

No. 2303142 dated 14.08.2006 and by. this Order his 

COtd. - P18. 



repree.1tatior) war dpoed of against him. 

A opy of the or1er No.dnn.1 Order No.107 

is enclotecl aS anne*ue 11, 

4.12 That with the disposal of the representation dated 

22.05.2006 by the Authorities agELnst him illegally and 

arbitrarily, the Applicant had no other option than to 

approach this Hon'ble Tribunal for ends of Jtzstice. Hice 

this application is filed kllowing new .cse of action as 

arisen. 

5 • GRomirs FOR RELI EF - 

5.1 	r that the order No • Acm n 1 0 rder No, 107 dated 

1408.2006 is a fallc.it of miscncqtiQn and miso,nstitiction 

of facts and Law and accor&ngly, the impuçnec1 ox1er dated 

14.08.2006 cannot stand in the eye of Law. 

5,2 For that the maximum age o f du tation is 56 years of 

age as per Appendix - 5 of the rundmental Th.les and it is 

wellknown to t! Respondent Authortt±es and it is evident 

from the letter No •  PAD/1-270,/BSF/2005-6/6437-39 dated 15.12. 

2005 addressed to the ACcCntant General,, tIest Bencjel,Kolkta 

and Accountant General (A&E), 'rripura. Agartala on the subject 

of selection of staff for, deputation, etc., wherein at 

Clause - lQc) it was categDric1y stated that the maximum 

Contd. - P/9. 
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age thall not be exceeding 56 yeart.. 

A copy of the letter dated 15.12.2005 it 

encloted at Annexure - 12 

5.3 Flor that frci the ttatenent 0 the Sthe of deputation 

under the inttait Cadre Searation it not analogait to the 
F- 

deputation referred to in the flO.P.P. O.M * 11  made in the 

order No.Acnn.l Order No.107 dated 14.08.2006 it intelligible 

and mitconttred end in ebtence of the reason ar to why 

deputation in the Sche not aneloçpus to the deputation 

referred to in the D.O,P • T•  O.N., the impugned order dated 

14.08.2006 it a non-epeeking order. 

5.4 Fr that the C±ra..ilar No.AG/Sep/C-r.-.B/2006/141 dated 

30.03.2006 itself rpeaks, of deputation and Deutation Allowence 

and there is no scope to say on the part of the Reondents 

that deputat.on in the Sdeme is not aflalógt1t with the 

deputation referred to in the fl.O,?.T, O.M. 

S • 5Fbr that the Scheme,, n ely. Ci rozl ar on Cadre Sep are-

t±on dated 30.3.2006 has cot no whispering about the maximum 

age of deputation as well as the tenure of deputation and 

it is becaise of this the Respondent Authorities have cot 

scope to exercise the±r whims arb±trarily and unreasona)ly 

and to this extent' the ciroilar No.AG,/Sep/Gr.-B/2006/141 

dated 30.03.2006 is liable to be declared unreasonable end 

Unjustif±ed and ±flpplidle so far as the case of the 

App1cant is concerned. 	 ' COltd. - P/10. 
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5.6 For that the impugned oxxi No.Acinn,1 Order No 107 

dated 14.08.2006 it the retult of unfairnett and unreatonabie 

exercite of power by the Retponclent iithoritlet, xIAch le 

very much evident from the factt x that on receipt of the 

order of the }bnbie Trib.flai dated 09.08.2006 the Applicant 

went to the office of the Accc,jntaflt (nerai (ME). 'rrjnur 

on 11.08.2036 at 09-30 A.M. to reame duty, but he wer. denied 

to re turn e dii ty • On 14.08.2006 he wat camp eli ed to m ake De d 

Notice thugh its Ld. Counsel for allowing hm to returne 

duty, otherwite a Contenpt Petition was taid to be flied 

againtt the Autinritiet and at a retult of thit on the very 

date of 14.08.2006 at 06-30 p ,M • an 0 r1er irrued by the S r 

D.A.G. (Ann.& VIIC) of the Office Of the Ac03untant General, 

was delivered to hit wife at hit quarter at Kunjabal 

at by the Office of the Accauntant General (ME), Priira. 

Thereafter again another order Wat Ittued only within a gEn 

of 1/2 hirt by the tune Authority on the te date, tich 

it impugned in thit al±catiofl. But that wat cven to him 

only on 16.8.2006 when the p,l±cait went to retume duty. 

Again on the batit of the order No. Aditn.1 Order No.16 dated 

14.08.2006 the Applicant Wat denied to retume duty.  !he 

action of the Retpondent Juthoritlet ittelf ±t arbItrary efld 

rea1t of ulterior motIve tomehow not to allow the Applicant 

to retume duty even tlmcjl the FTon'ble Tribinal me orter 

of Statht quo ante 28.07.2006. 

Coitd - P/li, 
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5.7 Pbr that from the communication No.3230/)E & B!1]. t/ 

Ettt/11-2005 (lated 07.06.2005 of the Office of the Comptrofler 

& Auditor ceneral of India to ell HeacIs Of Office in Indian 

Udit & Acccl1ntt Da rtmet, (thortly I.A.& A.D.), it i 

ex facie that there it a prnvition of dqutation in the time 

Derarthent ilien eae natzre of duties and as such, the 

impugned order dated 14.08.2006 suffers from non-rp1icatioi 

of mind on the part of e snoncientt, 

A copy of the communication dated 07-06.2005 

is enclosed at Ann eoj re — 13C 13h 

5.8 For that the present age of the pplice,it crossed 

56 years and as such he deserves not to be sent on deputation 

outside the present place of postinc, nrnely, office of the 

Accountant -enerai (ME), 'rripura. 

59 For that before issuance of order dated 28.07.2006 no 

consent of the Applicant was taken and as such the order 

dated 28.07,2006 is an order against his will. 

5.10 For that as the actions of the Resnondentc AuthoritIes 

in respect of issuance of orders dated 28.07.2006, 31.07.2006 

being the release order and the imnuçned  order dated 14 008. 

2006 are not rict orders made thmuçt' rit procedures, all 

the said orders deserve to be set asid/apashed in liriine 

in respect of the Applicant. 

Contd — P/12. 
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5.11 For that the Applicant me pmvLeional opt frm lbr the 

office of the Sr. D.A.G. (ME), Naglaid, 1<oh'na statinctht 

such option &iould not be oDitidered at final till receipt 

of reply from his higher uthoritet and at rtuch it cannot 

be taid at f±nal option for the office of the Accountant 

General, Nagalaid, I(ohima. This prnvitional otion had to be 

given by the Applicant being ibrced by the Authoritiet vde 

their Ciro.1ar No./S /(r.-B,'2)6/25 dated 16.05.2006 

6 • DETA ]LS 0 F R4 EtITES 
ESI-LAUS TE : - 

The Applicant ttates that againtt t! ordert d&ed 

28.07.2006 anci 31.07.2006 he appmaaheO this !-bn'ble Central 

A&in!ttrative Tribunal with O.A. No.196/2006, which wt 

djtoted of on 09.08.2006 with relieft to the Anplicant 

includjnq ditpotal of hit repretentation dated 22.5.2006. 

But that repretentation hat been ditpoted of by the Re,ondent 

Authorjtiet illegally ar1 arbItrarily and accordingly, the 

Applicant her no Other alternative and efficaciout remedy 

than to file thit Application, inatn.ich at the matter calit 

for cick Juttice frnm this Hon'ble Tribunal, 

7, MATTEM NOT PREVIOUSLY FILED OR 
PDING BEDORE ANY OTHER COURT I- 

The Applicant cleclarea that at per direction of the 

}bn'ble Tribunal given in order dated 09.08.2006 in O.A. 

No.196/2006, the Retponcient Authoritiet illegally and 

arbitrarily macic order No. Aclmn 11l Order No.107 dated 14.8,2006 

- P/13. 



4 

NI 	 -:( 13 
I 	 - 

and againtt thit order dated 14.08,2006 the Applicant ht 

to çprach thit Frorithie 1'ribunal for encit of juttice becite 

of freth cu?C of action ariren after the impugned oxier 

dated 14.08.2006 an1 in thit retpect the ApplIcant hat not 

any other Applicat±on / Writ Petition / Suit in any other 

0Durt/uthor! ty/Tribinal, etc. 

8, RELIEFS SOUGHT FOR : - 

Under the factt and cIr,jmttancet ttated aixve, the 

Applicant most retpect3iUy prayt that the Ibn 2 ble Trthjnal 

may be pleated enough to admit this Arplication, call for 

the reoordt of the Cate and upon hearing the partiet be 

pleated enough to grant the iblloiiing rel±eft to the 

Applicant :- 

To tet atide the oerNo. Ann.l Order NoJ07  dated 

14.08.2006 0  

To tet atide the order No.AC-/Sep/C-r...!3/2006/65 dated 

28.07.2006 tO far ar the Apr lcant it concerned. 

b tet atide the order in No.Eett(E)/Cadre Separ 

tion/2003-06/483 dated 31.07.2006 to far at the 

Applicant it concerned. 

To dec1 are the ci ro.lar No .AG/Sep/r.-B/2O06/14 1 

dated 30.03.2006 at unreatonable and unjuttifieci to. 

far at nontiering of maximum age of deputation at 

per AppendIx - 5 of the FUndnenta1 Rilet, tenure of 

Contd. - p/14. 
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deputation and pmvision ibr taking prior oDneènt of 

the Applicant for the pux,0te of posting on denutatiOn 

cxitsicie Tripura. 

Ce) 	To dict the Respcncients to allow the'ipli.ct to 

continue to the office of the Acxxntant (eneral (A&E), 

Tri.ira. 

(f) 	'lb grant any other relLef/re1efs 4hich the Fbn'ble 

Trith n al may deem fL t and proper. 

9 • TERIM ORDER P RAYED FOR : - 

To stay operation of the Order N. Acn.1 Order No.107 

dated 14.08.2006, Order No.AG/Sep/Gr.-B/2006/65 dated 28.07 0  

2006 and release order No.Estt(A&E)/Cadli Sep aration/20D3-06/ 

483 dated 31.07.2006 pending lisposal of this Original 

Application so far as the Applicant'S case is concerned 

This ApplicatLOfl is filed through the W. #dvocate 

Mr•  thandrasekhar Sinhae 

c4o42 	o n1420 
Particilars of Postal Order No, ............... 

dated 1P.(.(,°s) 0 

LIST OF ENCLOSU F&S :-

As stated in the Indc 

Contd. - P/15. 
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VERIPIC1TiON 

I, Shri Bijoy Kurnar ci141a, S/O .Lt. S athi B1i 

Chanda, re&.ng at ?.G.Q.2 arter N, pII/16, 

79 Tilla, KunJabi, garta1a, P.S. Ea't Arta1a, 

District - Wett Tripura. Applicant, do hereby 

declare and state that the tatement contained 

in Paragraphs 	 are true to 

my knowledge arid I have not Euppreted any 

material fact. 

And I sign this verification this 

day of 	2006, 

3 O(J Kwt 	vlvcc. 



A•<uE 4 
I 	- 

OFFICE OF THE ACCOUNTANT GENERAL (A&E), ASSAM GU WAHATI 

• 	•- 	 '...iicuiar on uaare Separation 

Circular No AG/Sep/Or. 'B'/2006/141 	 D ited 30/03/2006 

I 	Headquarters office has decided to separite the common Group '13' cadie from 

Section Officers to Sr Accounts Officers in the A&E offices of the N. E. region 

' her to controlled by th.. Acounan Genciai y&E iSSd1n, Guwahati 
• The offices to which the staff may exercise their one time option are the A&E 

offices at Assam, Meghalaya, Manipur, Tripura, Nagaland arid the newly 
created offices of Mizoram and Arunachal Pradesh. 

IlL' 	The leparation of Group 'B' Cadres would be in accordance with the following 
criteria - 

IV 	The existing staff may be allocated on pi imanent posting against the required 

strength on the basis of the seniority of the officers who have ecrciscd their 

option for allocation to such offices, irrespective of their base office. 

V.  If thenuiriber of optee for a particular office is more than the required strength 
of that office, the excess persons in each cadre (SAO/AO/AAG/;oy1 can 

not be accommodated in the office of their preference against the required 

strength of that office as per their seniority, shall be posted on deputation basis 

to the office for which number ofoptees is less than the required strength olthat 

•  office viz deficit offices. If sufficient volunteers are not available for such 

posting on deput-ttion basis the junior mos1 persons in xress ofrequired 

strength in each cadre shall be sent to deficit office on deputation basis. No 

willingness shall be necessary for this purpose but deputation allowance salle 
payable. However, they may be asked to give their preference for such posting 
mentioning the names of deficit offices and as far is possible they may be 
posted to such deficit offices on the basis oltheir seniority and preference given 

- •• 

	

	by them for this purpose. These persons shall be posted to the cffice of their 

choice on the basis of their seniority on availability of subsequent vacancies 

Q(t 
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against the required strength in such offices. The surplus optees shall also form 

part of the cadre of their office for which option was exercised by them. 

vi. : If the number of optees for a particular office is less than the sanctioned strength 
I of, that office all the optees shall be allocated to that office. The remaining 

vaàancies shall be filled by deputation of surplus optees as per guidrlincs laid 

down at V above The vacancies arising due to repatriation of the deputationists 

to the office of their choice will be filled up by the concerned offices as per 

provisions contamed in the Recruitment Rules for the concerned postc 

VILI The pro'notions to  Group 'B' costs after the separation 01 cadre shall be-made 

by the concerned offices from amongst the ehgible officers of their office 

However, in surplus offices no further promotion will be mide till all the 

surplus optees posted to deficit offices on deputation basis are accommodated in 

these offices 
VIII Direct recruitment will be done in the deficit offices only against the requisition 

already placed to be placed to Staff Selection Commission 

IX. 	With a view to implement the above scheme of separation of cadres of Group 

'B' posts,., all the present Group 'B' officers (Section Officers to Senior 

Accounts Officers including these on deputation and on foreign serswe) of this 

office are hereby directed to exercise their options in the enclosed 'FORM OF 

OPTION" and submit the same to the Senior Accounts Officer/Admn. of this 

office by 150 April 2006 positively. He should also prepare a list of' officers on 

leave and ensure sending of this circular with 'Option Form' to them by 

Registered post. 

SdI-
tQmtLQncral (Adrnij) 



OFFICE OF THE SR. DEPUTY ACCOUNTANT GENERAL (A&E) 
TRIPURA AGARTALA 

• 	 CIRCULAR 

Circular No Estt (A&E)/1 I 	 Datcd Il 05 2006 

• 	Subject :— 	Separation of Common Group B cadre amongst the Accounts & 
Entitlement Office of the Not th East 

With reference to the D.O letter No. AG/Sep/ Gr-13/2006/35 dated 

17-05-2006 on the subject cited above, all concerned Officers are heieby 

requested to submit the FORM OF OPTION in the piescribed Piofonna 

regarding deputation to other deficit offices by 19-05-2006 positively to the 

Senior Accounts Officer (Admn ) for onwaid tiansmission of the same to the 
cadre controlling authority.  

(Authority - DAG's order dt 17-05-2006 atP722" of file no 
Estt.(A&E)/Cadre separation/2003-06) 

s. 
Sr, Accounts Officer/Adirin. 

Memo No. Estt(A&E)/Cadre Separation/2003-06/202-06. 	Dated:- 1 7-05-2006 

Copy to :- 

The Secretary to A.G. 

The P.A. to DAG(A&E) 

AAO/TMC 

All Officers by name 

Notice Board. 

Sr. Accounts Oficer(Aclmn) 

AAO.Cadre.Sep29 
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• 	OFFICE OF, THE ACCOUNTANT 6ENEAL (A&E) AS5AM 
MAIbAMGAON BELTOLA &UWAHATI-781 029. 

Circular'No.AG/Sep/Gr'B'/2006/25 	 May 16,2006 

As per clause Y of policy for Separation of Common Cadre of Group'B' officers 
in the A&E offices in N'.E'.Region.as circulated vide Circular No.AG/Sep/Gr,'13'/2006/141 
dated 30/03/2006 if the number of optees for a particular office is more than the required 
strength Of that office, the, excess persdns in each cadre(Sr.A.O/AO/AAO,SO) who 
cannot be accommodated' in the office of their preference against the required strength of 

• that office as per their seniority, shall be posted on deputation basis to the office for 
which'nümbe? of optees'is less than the required strength of'that office i.e. deuicit'offices' 
as mentioned in the option form. As such, the following surplus Gr. 'B' officers are 

;hereby asked to give their preference for posting to the deficit offices on deputation basis. 
'Posting, however, wilibe made on the basis of seniOrity and preference. Preference for 
deputation' (if any) may kindly be given on or before 24th May, 2006 in the enclosed 
'Form of Optio'. 

1.' TRIDIB RANJAN DEY 	' SR. ACCOUNTS O/o the A.G(A&E)Assarn 
OFFICER 	Guwahati, 

• 2. JOSHODHIR CH. GHOSH 	SR. ACCOUNTS O/o the A.G(A&E)Assaji '1 OFFICER 	Guwiatj  
BIJOY KR. CHANDA 	SR. 'ACCOUNTS 	O/o the Sr. D.A.G(A&E) 

OFFICER 	Tripura, Agartala, 
JAGAT JYOTI TOY(JJ) 	SR. ACCOUNTS 	O/o the Sr. D.A.G(A&E)' 

OFFICER. 	' 	Tripura, Agartala. 

RATHINDRA KUMAR DAS SR. ACCOUNTS 	O/o the A.G(A&E) 
OFFICER.' 	Mcghalava, Shiilong. 

MEGNAD SAHA 	 SR. ACCOUNTS 	Deputation, 
OFFICER. 

RATHINDRA CH. DHAR 	SR. ACCOUNTS 	O/o the Sr. D'.AG(A&E) 
OFFICER. 	.Tripura, Agartala. 

8.. LOIPyA DAS 	 SR. ACCOUNTS 	O/o the A.G(A&E)A;san , OFFICER 	Guwahati 
9. DILIP KUMAR DAS (Ill) 	SR. ACCOUNTS 	O/o the AG(A&E)Assam 

OFFICER. 	Guwahatj, 

• i  

" - '*i.'• 

\ 



To 
The Accountant Genera! (A&E) Assam 
Maidamgaón, Beltola 
Guwahati 781029 
(Through proper channel) 

...Subjeôt:Option for posting on deputation basis in deficit offlcc(s) in N.E.Region. 

Sir, 
• 	With. reference to your circular No. AG/Sep/Gr-' B '/2006/2. (tat cd 6.0. 2006, on the 

..,above subjéct, lam to state that I made an appeal in regard to the separation of Gr- B' cadres 
on 25102004 and 1402 2006 to the cadre controlling authority. A copy ot tli(- appeal daRd 
25 102004 was also endorsed to HQs Office but reply in this iegaid is still awaited 

Now keeping aside the existing transfer policy without concideiing the pioblerns of a 
good number of existing staff, the option for posting in deficit olTie(s) on deputation basic 
from a prospective date as called for in your circular under refBi -ence, 1 am to state that I have 
already attained 56 years of age which as per.G.l. Dept. of per.&Trg., O.M. No. AB 
14017/48/92-Estt (RR), dated 17 ii 92 is not (Jesli ible fo r lppointmenl by 
deputation/transfer Moreover, one may not he iI iced on dcpiil ilion unil ilet alk 
beyond his willingness. 

However to adhere the order of my supenor authority, I C\LfCiL nly Option 
provisionally to the Office of the J) A Mccklcvct i<Ohv, and 
accordingly'my pption/p!acement there may not be cdnsidered as final till receipt of reply 
from my, higher autholities. 

Iñview of the above and as per G.J. O.M. dated 17.11.92. I would request your kind 
hondur to consider to accommodate me in the Office of the Sr.l).A.G.(A&E) Tripura, 
Agartala which is my first choice of posting. 

Yqurs faithfi.ill', 

• 	 ([31J0Y KUMAR\FEANDA) 
• 	 Sr. ACCOLIntS 

Copy to the Principal Director(Staff, Office of the Comptroller & Auditor General of India, 
10 BahadurShah Zafar Marg, New Delhi- I 10002. This has a rcfireiicc to my application 
dated 25.102004. Considering the above position my humble submission to the highest 

;.authority, ofour department to place me in the Office of the Sr.l).i\.G.(i.\&E) Tripura, 
.AartaIavhich is my first choice of ostinjZ. 

1-?ls- 1 
(BIJOY KUMA,R CHANDA) 

' 	

- 

: 

44% L;-Q 
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- 	hkc1yrcihr 	-it 	iii±ThN F Region  

- 	As per POIIQft Cdic 

2006/ 141 datcd-30/31 transferredand 

- 	
-- 	-Pr'scni pec of 	Place of posting on -- 

 No 	 p/u
deputation 

DAG (ME) 

	

1 BIJOYKI3MAR CHANDA Sr A 0 	 Th3U1' 	 Nag 

	

- 	
O$AQ—- -Q-__— -------- _ay8 

/1 () RATH1NBR tjWJIJAS -Sr 9. 0 

MhGNAD SAHA 	 Sr A.0 Assam - - 	MgtiaIya -- 

DHAR 	Sr. 	
:.. 	

.Tpura.. 	...... -----Meghalaya 

6 SUDHAS CM 	EYr  
-- 	Pradesh - 	

. ............ 	
SA- 

JANARQHAt±OSWAMf- 	ga land 	- 

------------------------- ... .. Meriay 
Pradesh 

Meghaya 

12. 
-. 	 -- 	Assam 	-- .... 

racM 
-- 	 Assam 	- - - Anjnaeh81_-  

 

-. 	 AAO• 	Mho\l, 	Arunachal_____ - 	. - .. . ... 	 L1OWDHRY._ 	 o 	
-. .-... 
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24 KHOKNCHANDRA ROY—S-- 	
ME ghalayi 
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Tripura 	 Negaland - 	- 
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.-- 	SrTticüty Accountant (eneraT(Adrnn. & VLC) 

•__ .,_Mo -No. AG! Sep/Gj.T/2006/1445 	
••_ 	

29 J 1 :OO6::::L: 

-. _'Copyforwardedi.I. 	. 	 .........
. 

• _. _•. The CornptroUcr & Auditor General of India,............. - 	 . 
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10, BuhaZafr Mui  

IatäthHeadPosQf I. 
rcw-De1hi- 1.10 O 	 S............. ..... 

.... . .................... .... .... .. 

	 ..::.:.:::::. .... 

--____ 	 -- - 	Sr Deputy Aountant (,cncral (Adrnn 	V &LC) 

- 	 - - 	 - 	- 
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OFFICE OF THE SR.I)EI'UTY ACCO(JNTANT (;I:NIRAI. (A&E) 
TRIPEIRA:: AGARiA1.A. 

No. Estt(A&E)/Cadre Seperationl2003-06/ 483 	 Dated 31-07-2006 

In. pursuance of order No. A.G.ISep/Gr.-B' /2006/65 dt. 28-07-2006 (Coy.-enetosed) the 
q. 	 Iollowing Gr.-B' officers 	stand released w.e.f. 31-07-2006(A/N) to enable them to join in their new 

place of posting an deputation basis. 

Present place of Place of posting on Remarks 
SI 	. 	,. 	 . Name Designa posting deputation 
No 	. 	

- tion [0/o the A.G [0/o the A.G 
.. 	

. 	 .. (A&E)/Sr. DAC; (A&E)] (A&E)ISr. DAG (A&E)] 
1 ..SHRI:BIJOYKUMAR. 

Sr A0 Tripura Naqaland Deputation CHANDA 	. 	. 
. Basis 

2 	SHRI JAGAT JYOTI 
Sr. 	0 ripura Meghalaya Deputation ROY(ll) 	 . . . 	

. Basis 
SHRI RATHINDRA CH. 

Sr. 	0 Tipura Meqhalaya Deputation DHAR 	 0  
Basis 

4 . SHRIRAMAPADA 
A 0 Tripura Nagaland Deputation ADHIKARI 	

. : Basis 
5. SHRIAMRIT LAL DAS A.A.0 Tripura Nagalarid Deputation 

• 	 6 	SHRI SUBRATA DAS 
. CHOUDHURY •A A 0 Tripur'a Nagalartd 

Basis 
Deputation 

. 	
. 

.. 
.. Basis 

7. 	SHRI NEPAL CH. BISWAS S.0 Tripura Naqaland Deputation 
Basis 

-. 	 Deputy Accountant General 

Memo No .Estt(A&E)/Cadre Seperatiori/2003-06/484-96 	 Dated. :31-07-2006 

Copy to:- 
All concerned Officers. 
Secretary tothe A.G. 

• 3. P.A.to D.A.G. 
P.A.0.(Local) 
A.G. (A&E) Assam, Beltola, Guwahati. 

8. A.G. (A&E) Meghalaya, Shillong. 

'0 	

7. Sr. D.A.G (A&E), Nagatand, Kohima. 

Sr. Accounts Offic r/Adrnn. 

I 



• 	 1u 	 k~ 

I s  

• 	 OFH(1 OF iiii; SR. DF,J(rry A(( )IiN1AN'F (;I:N1:R1L(A& E) 
LRIP1iR, : : 

•o. EsWA& E11 eavcIC r- UI2(t0/ 	 a t 52) 	 I) ed 31 M7-2OO 

OF.FI(1 0 R t) I R 

• 	 Consequent upon Cadre Separation of Group B Officers of North East 

Reion, it is hereby ordered that flO fresh leave 01 extension Of leave of any 

kind in respect of Group B officers will be entertained without prior approval of 

the Dy. Accountant General 

Dy. Accountant Gdneral. 



g 
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• 	 iN 'li-fE C NI'1AL Al) MINISThATIVE 'I'RIBtJNAI.. 
WAELiflQ 

Original Application No. 196 of 2006. 

Date of Order :This the 9th day of August 2006. 

• 11e FIon'ble Sri K.V. Sachidanandan, Vice-Cliaji- inan. 

The Hon'ble Sri Gaiitam Ray, Adininjsf:ratjve Member. 

Shri Bjjoy Kumar Chanda 
S/0 Late Soshi Bhuisaii Cliando 
Ilesidiug atA.G. Quarter 
No. Type-fl/i 6, 79 Tub 
Agartala, P.S. East Agartala 
District West Tripura. 

- . . Applicant 
Advocate Mr C.S Sinha. 

Versus— 	
0 

Union of India 
S..  cpresented by the Comptroller & Auditor General of 

India, 10 BahadurshJafar Marg, 
New Delhi - 110 002. 

The Accountant General (A & E) 
Assam, Maidam Goon, Beltola 
Guwnhati - 781029. 

The Accountant. General ( A & E) 
fripura Kuiijnbun. Açjartala, 

Sr. l)epiity /\eeoun tnnt; General (Ad inn. & \'LG), 
Office of the Accountant General (A & E). Assam, 
Maidam Gaon, l3eltoln, Guwnhaf:j - 701 029. 

Dpii t.y Aceu,i ii tan I:  
Oflice of t:lie Sr. Deputy Accountant 
General (A & E), Tripura, Açjartala. 

'13y Advocate Mr C. Enishya, Sr. C.C.S.C. 

UE.$.)OUdCfl Is 
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OtU)lR (ORAL) 

K.V. SACI-fl1)ANANI)AN1 (V.C.) 

The Applicant is,presentiy working as Sr. Accounts Officer 

in the office of the Accountant General, Tripura and as per the policy 

br separation of common cadre of Group 'B' oUicets in tue A&E 

ollices in N.E. Region as drcuialed vide C1rCUIaL dat:ed :30.03.2006 

otion has been called for from the employees. The Applicant has p 

submitted his option as Tripura itself. While so, vide order dated 

16.05 2005 the Group 'B' officers were asked to give t1i1preference 

for posting to the (lehrit offices on deputation basic The Applicant 

lia çj i' ('U Ii 11) 1 1 I 1 as Ii IS ( lit )i( l. 	Li l\(q ii ('III y, VRI (' dliii ('XII I (' - 5 d ate(1 

28 07 )0O(i I he App III diii ii as I )(('Il promoted to I 1i(' t .ld t e of 

• 	 S0-/I\A/A/r.1( )s and traiisi&'rretl and j>OSt ('(I to i\Ja1jalancl . liiis was 

 6 FOr i leasiiiçj l.I e of icerc sviUi elieci; from 

31.()7.2006 (A/N). The Applicant submitted t:Iiat; lie is on leave on 

'personal grounds. Aggrieved by the said inaction, the Applicant; has 

riled representation on 22.05.2006 to the 2nd Respondent to consider 

d retain him at:Agartala. 

Heard Mr C.S. Siuha, learned Counsel for the Applicant 

f and 1v1r G. Daishyn, learned Sr. 	for the RepoiIent.. 

3. 	Mr C.S. Sinha, learned Counsel for the Applicant: has 

taken to our attention to annexure - 8 Circulai, svhidi is quoted 

hereni below: 

0 	 'Dop*It4tton 	HltOIil(b 	1)0 	,eI.iictetI 	to 
• 	•• 	 off1cor below 56 yenr of ,  age 	The 

Recruitment Rules in respect of a number of 

•.(. 	/ 	 pOSLS provide for appointment to the post; on 
deputation (including short-term 
contract/trnnsier. The existing instructions 
relating to cases where this method of 



/ 

'I'l lt. 	ma tktl' 	has, 	Lh erelore, 	been 
examined in consultation with the UPSC Qnd it 
has been decided that the maximum age-limit 
for appoinbnent by deputation (iiüding 
short-term contract) and absorption shall be 
not exceeling 56 years as on the closing date 
of receipt of applications by the UPSC or the 
Min istry/Departnien t./O1Iice, as the case may 
• be. This hid shomi Id, Lh ereIur, be clearly 
mentioned 	in 	the 	circular 	Inviting 
appliéations for filing up vacancies by this 
method of l'ecruil.In(*uIt.." 

Learned Counsel for the Applicant, submitted thai time Applicant has 

crossed 56 years and action of the Respondent in iramisferring him to 

Nagaland is not justified. Learned Counsel for Lite, Applicant hirther 

submitted he will be satisfied if a direction is given In the 2nd 
ilOSf)IfldCflt to comisider the reproseumtnt.jo, id the Apphit':mnt and 

(lispose of lilt? Same wit Ii in a tim c. Iraumi o. Mr ( . I lnitm ya, learned Sr. 

tór the HCSI)OfldCfltS submitted t:hal; it will sul lice the ends of 

j

ce and he has no ohjecJon. 

4. Thereibre, the 2nd Respon(lent a (I/r any

petenL Authority shall consider and (isj)ose of t.h •' represeu lahomi 

of the Applicant and [)OSS appropriate order with iii a I imu" tramne oF 

one month from' the data of receipt of this order. In the interest ot' 

j.tijiice, this Court directs that the impugned order dated 28.07.2006 

annexure - 5 will be kept In abeyance and Status quo ante as on 

- 

3 

recruitment is provided do not provide for any 
upper-age limit for eligibility for appointment 
by depu t:nt.ion (in cki diii g shôrt-terni 
(IltTht)/l l'flflSf('I'. 	lh i' 	Soiuiel iiles rt'siiits in 

p oi iii n (sri t of j wrst fllf; Who are I e (1 Wi lii very 
Iurt 	('rVic( l)Hflro r(tiFCiIi(-'ili:. II. i 	(l(sirot)te 

thai. aI ) l>ti t.ineiil I aicli peins art' HVmde(l 
as during this short smii tlçy would be unable 
f ro (' )Il I ri hut eti (('I iVely (o Iii e orçj an isa Lions 
wlit,ri' i.h&'y arvappoinfed- 
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a 
4.UI.2UUtj shall be nainlaizled so far as the Applicant is concerned 
t.1I the disposni of the rep resen toUon. 

The O.A. is dispoed of at the a(I "Ii.ssi 011  stage iLseli. No 
• 	order as to costs 

Sfre,. 

C,tf) 

Pft of Appticatlon d 	 ............. 

r on which COpy Is ready : 

' ot whcr COPYin cc1ivered: .. ' .... 

I 	
t be true copy 

•• 	•.  

Sec1 . fl (ft it er (JL: t) 
ahatj I3cncb 

6. 



" 	 ' 

S 

- 

APPX. 51 	 DEPUTATION WITHIN INDIA 

11. What is the specitic public interest involved in the 
proposed extension? 	... 	 ..... 	 ... 

Whether the concurrence of lending organization/ 
individual concerned has been obtained for the 
proposed extension? 	... 
Efforts made to select a suitable replacement for 
the officer? 	... 
According to Recruitment Rules can the post be 
filled up by promotion? If so, are there any 
eligible officers available from the feeder cadre (if 
there is one) and if so, why are they not being 
considered for promotion instead of seeking 
further extension for existing incumbent? 
Any other relevant information considered 
necessary 	... 

Signature and Designation 
of Administrative Authority 

Deputation should be restricted to officers below 56 years of age..-
The Recruitment Rules in respect of a number of posts provide for appoint-
ment to the post on deputation (including short-term contract)/transfer. The 
existing instructions relating to cases where this method of recruitment ispro-
vided do not provide for any upper age-limit for eligibility for appointment by 
deputation (including short-term contract)/transfer. This sometimes resuYts in 
appointment of persons who are left with very short service before retirement. 
It is desirable that appointments of such persons are avoided as during this 
short span they would be unable to contribute effectively to the organizatns 
where they are appointed. 

2. The matter has, therefore, been examined in consultation wit1- ! 
UPSC and it has been decided that the maximum age-limit for appoinmerity 
deputation (including short-term contract) and absorption shalibe not exceed-
ing 56 years as on the closing date of teceipt of applications by the UPSCor 
the Ministry/Department/Office, as the case may be. This fact should, there-
fore, be clearly mentioned in the circular inviting applications for filling up 
vacancies by this method of recruitment. 

- [ G.I., Dept. of Per. & Trg., O.M. N:i, AB 14017/48/92-Estt. (RR), dated the 17th' 
November, 1992. ] ' 

SEcTION II 
Revision of Central Secretariat (Deputation on Tenure) Allowance 

(CDTA) to officers of organized Group 'A' Services on their appoint-
ment as Under Secretary, Deputy Secretary and Director in the Central 
Secretariat under the Central Staffing Scheme.—The Central Secretariat 
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Yours faithfully. 	/ 

(C.S.Sinha) 
Advocate  

Guwahati High Court, 
Agartala Bench, Tripura( West) 

From: 	 ' 
Mr. C.S.Sinha 

Advocate 
Guwahati High Court, 
Agartala Bench, Tripura(West) 

• 	A 	5i2'7 9 
• 	 .'.., 

To, 
Shri Rajiv Kumar.  
Dy. Accountant Generál(A&E) 
Agartala, Triura( West) 

II 

My Client: 
Bijoy Kumar Chanda 
S/O Late Shashi Bhushan Chanda 
A.G. Quarter No. T/11116, 79 Tilla 
P.O. Kunjaban, 
Agartala, Tripura( West) 

Subject: Notice DemandingJustice 

Sir, 
On instruction of my client above named, I am to address as follows: 
That challenging validity arid legality of order No. AG/Sep/Gr 'B'/2006/65 dated 
28.07.06, my client approached Ld. CAT, Guwahati, for justice with OA No. 
196/2006. 
That on 9th  Aug, 2006 Ld. Tribunal disposed of his petition with directions for 
disposal of his Represeiltation. dated 22.05.06 within a period of one month and 
stayed order dated 28.07.06 and made further direction for maintaining status quo 
ante as on 28.07.06 
Copy of the order dated 09.08.06 is enclosed. 
That with the order of the TLd. CAT my client went to your office to resume duty 
but he was not allowed. Only the copy of the order dated 09.08.06 of the Tribunal 
has been received by the Astt. Accounts Officer of Establishment Section. 
That your such actiOn of not allowing my client to resume duty on 11.08.06 
inspite of CAl's direction amounts to contempt.of court. This being the situation,. 
I request you to allow my client to resume duty in your office, otherwise a, 

tempt petitibñ will be filed against you before the appropriate court of law. 
Thanking you, 

UJ 

E,ctb Copy oftheorder dated 09.08.06 
of the Tribunal. 



Yours faithfully. 	/ 

(C.S.Sinha) 
Advocate  

Guwahati High Court, 
Agartala Bench, Tripura( West) 

From: 	 ' 
Mr. C.S.Sinha 

Advocate 
Guwahati High Court, 
Agartala Bench, Tripura(West) 
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disposal of his Represeiltation. dated 22.05.06 within a period of one month and 
stayed order dated 28.07.06 and made further direction for maintaining status quo 
ante as on 28.07.06 
Copy of the order dated 09.08.06 is enclosed. 
That with the order of the TLd. CAT my client went to your office to resume duty 
but he was not allowed. Only the copy of the order dated 09.08.06 of the Tribunal 
has been received by the Astt. Accounts Officer of Establishment Section. 
That your such actiOn of not allowing my client to resume duty on 11.08.06 
inspite of CAl's direction amounts to contempt.of court. This being the situation,. 
I request you to allow my client to resume duty in your office, otherwise a, 

tempt petitibñ will be filed against you before the appropriate court of law. 
Thanking you, 

UJ 

E,ctb Copy oftheorder dated 09.08.06 
of the Tribunal. 
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FFIcE OF çHE AccOUNTANT GENERAL (A&E) ASSAM 

	

aAAT.AI* A 	 P 
%f %j•  

-MrnnOrderNo.tO6 	;.• 
'. 	

14 August. 2O()b 

With icIeienccto Hon'blc CAT's Order datcd 09-08-06, in connccuon with Q A 

No 196 of 2006 status quo ante 280706 's hereby maitawed in iespect of Shri Bijo 

Kumar Chanda Sr. Mcounts Officer until, his representatio: is- disposed of by. .A.G 

(A&E)..Assam. 	. .. 	 •. . 

[Authority 	AG .(A&.E) Assi,1's 'Order dated 14-08-06 in the file No. O.A 196 of 

2fJ06!Gr.'B- Cadre Separation! 106-07 &dfr 
Sr. Deputy Accountant General (Adnin. & VLC) 

(~ I 

Memo No. O.A 196 oi2O06,'Gr.'BT Cdre Scparation/2006-07! 1752-55 14Au' 2006 

Copy for information and necessary action to 

.j/'The Sr. DAG (A&E).T.riptra', Agartala 

2. Shri Bijoy Chanda, Sr. Accoüms Officer. 

. Seerciar to the'A'G 	' 

4. Steno Gr. 11 attchcd to Sr. ,DAG.(Adnin. & VLC) 	 V 

I 
- 	,... ,-. 	

. 
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0FFIcE,0.1i4E ACCOUNTANT GENERAL (A&E) .ASSAM 
MAIMAOt'I, ELTOLA. GUWAHATI 781.02 19  

Admn.1 Order No. 1 07 	 14 Augut, 2006 

In pursuance of Hon'blc CAT's, Order dated 09-08-06, in connection with 

O.A. No. 196 of 2006 the reprcscntation in respect of Shri Bijoy Kumar Chanda, 

Sr. Accounts Officer has duly been considered. After careful consideration it is 

sccn that 'the separation of Gr. 'B" Cadre has been implemented on the basis of. 
seniority-curn-preference. As per seniority he could not be allocated to his choice 

of posting i.e. the office of Sr. DAG (A&E), Tripura, Agartala. As per policy of 

cadre separation circulated vide Circular dated 30-03-06, option for posting on 

deputation basis to deficit offices were sought from the surplus optces, who could 

not be allocated 10 the offices of thcir choice. In response, Shri Chanda opted for 
Sr. DAG (A&E), Nagaland, Kohima, to which ofliec he has been posted under the 
scheme. 

In accordance with the schcmc of cadre scp&atiun, .Shri Chundd will be 

brought back to his office àf choice as soon as vacancy arises in that office. 

Further, the D.O.P.T O.M No. AB 1401 7/48/92-Estt. (RR) dated 17-11-92 

referred to by Shri Chanda is in the context of sending an officer on deputation to 

a organization other than his where it is presumed that he would be .inable to 

contriDute ciTcctivcly to such organization in the short span of time. In the instant 

case, deputation' of Shri Chanda to the Office oIthc Sr. DAG (A&E), Nagaland, 

Kohima as a part of a cadre separation scheme is within the same department 

(namely IA&AD) wherc the official will continue to be deployed on similar 

functions as in his earlier office. The objective of 'deputation' is to man the office 

which has deficit manpower in the relevant cadre. The cadre separation scheme is 

acceptable to the deficit oflicc and there is no reason to presume that the official 
will be unable to contribute efTectivcly to that oflice. 

As regards Shri Chanda's contention about his age being 56 year-sand 
therefore beyond the age for being sent on deputation, the same cannot be 
considered to be relevant to the instant cadre separation scheme for the rcasonihat 

the scheme of 'deputation' under the instant cadre separation is not analogous to 

the deputation rcfcrrcd to in the D,O.P.T OM. 

--- 	 .-'-- 	 ----.----- 



06 19:58 	AG(A&EI ASSAIl 	 2303142 

The rcpreSeidian of Shn Chazxla has been Considered caiefU1ly and 
sympathetically keeping in view the aforementioned facts, and it is herbyordeTcd 
..................................................- .., ...... 	

...- ...... 

that' 	"'ttteif thCr dearflnent the order dated 28-07-06 stands; This 
disposes off the matter with rógard to Order dated 9/812006 in O.A. No. 196 of 
2006 by which the 2 respondent i.e. A.G.(A&E),Assam,Guwhati was to 
consider and dispose off the representation of the applicant and pass appropriatc 
order within a time frame of one month. 

[Authority: A.G (A&E) Assani's Order dated 14-08-06 atpfSN in file No. 

O.A 196 of 2006/&'B' Cfre Separstion/2006-07.1 

Sr. Dy. Accountant General (Admn. & VLC) 

Memo No. O.A 196 o12006/Gr.'B' Cadre SeparaiiorJ2006-0711656-59 August 14, 2006 

Copy for information to: 
1. The Sr. DAG (A&E), Tripura. Agartala. 

2. ,  Shri Bijoy Chazida, Sr. A.O, 010 the Sr. DAG (A&E) Tripura, Aguiala. 

The Secretaiy to the kG (A&E), Assam 

Steno (it.!! attacbcd to Sr. DAG (Admn. & VLC) 

Sr. Dy. Accountant General (Admn. & VLC) 

p.2 
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Directorate General Border Security Force 
Pay and accounts Division 

(Geni. Admn Section) 

Pushpa Bhawan, Madangir 
New Delhi- 110062 

Dated, the 15 December 2005 
To 

The O/o The Account General 
West Bengal, Kolkata 

The O/o The Account General (A & E) 
Tripura, Agartala 

Sub: SELECT/ON OF SL4FF ON DEP(JTATiON TO PAY AN!) 
ACCOUNTS DIVISION, DG BSF NEW DELHI FOR THE 
POST SIiJVIOR ACCOUNTS OFFICER ACCÜUN7IS 
OFFICER IN LAP TRIP URA 

I din to slate that Pay and Accounts Division, Border Security I-orce 
requires the service of suitable officers/Accounts Officer at LAP BSF Tripura 
in the pay scale of Rs. 8000-275-13500 7500-250-1200 respective h traiisfr 
on deputation basis. The qualfIcations, experience and other condition.r for 
the post are furnished below: 
Officer under the Central Government: 

(a) (i) 	Holding analogous posts on regular basis in the parent 
cadre/Department: or 

'ii) For the post fSr Accounts Officer with two years service in the (.Jrade 
rendered a/Icr appointment thereto on regular basis in scale 0/pay or 
Rs. 7500-250-12000 or equivaleit i.i the parent cadredepartmeni; or 
for the post ofAccounts Officers with two years service in the Grade ren-
dered afier appointment thereto on regular basis in the scale u/pay of 
Rs. 7450-225-11500 or equivalent in the pare/it cadredepaiiniemiI: or 

6 



	

/ . 	
(iii) With seven years service in the Grade rendred after appointment thereto 

on regvlar basis in the scale ofpay of Rs. 6560-200-10500 or equivalent 
in the parent cadre/department for consideration for the post of Senior 
Accounts Officer endered a ; or with five years service in the Grade r/icr 
appointment thereto on regular basis in the sclae of Pay Rs. 6500-200-
10500 or equivalent in the parent cadre Idepartmentfor consideration 
for the post of Accounts Officer, and 

rb,) Possessing any of the jbllowing qualifications 

('i) 	A pass in the Subordinate Accounts Service or equivalent examination 
conducted by any of the Organised Accounts Department of the Central Gui' 
ernrnent. 	

0 

(i:) Succes.ful completion of training in Cash and Accounts work in the 

institute of Secretariat. Training and Management or equivalent and experi- 

ence in cash, Accounts and Budget work. 

(c) The maximum age shall not be exceeding 56 years. 

The deputation , which is fbr a period of one year in the first instance, is cx-
tendable up to three years and is governed by usual deputation terms. The duties of the 
Senior Accounts Officer/Accounts Officers in the InternalAudit Party(IAP) at Ftr HQ 8SF 
Tripura are of extensive touring. The officer selectedfor this post should be willing to under 

take extenive touring and he able to conduct internal audit of Cash, Stores and other ac- 

counts of Border Security Force. 

It is requested that names of volunteers willing for deputation may pk'ase bejhrwarded 
along with the copes ofACRs and vigilance clearance certijicateibr last JIve years at an 

early date. 

An early response in the matter will be Thghly appreciated. 

(I. R. CHOBDAR) 
Asstt. Director(4 C..) 
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No 3230 IOE&BIllSIESW11 2O 

Dated:- 07.06.2005 

To 

All Heads ofOthceS.ifllA&AD 
m 	

... 

(As per ailing list except Overseas Audit Offices 
and Commercial Audit Offices) 

SlrlMadam, 

This office requires the services of AAOs/SOS for 
ndUCtOfl In 

Headquarters office on deputation' basis. The initial period of deputation will be 

for one year and may be extended thereafter subject to their continued suitabilitY 
however, 

and administsatiVe convenience. The total period of deputation will,  

ordinarily not exceed three years. 

While working' in this offiôe, the sel'ecte4 MOsISOS will draw their grade 

pay plus• Headquarters. Special Allowance of Rs.5001- p.m., plus Deputation 

(Duty) Allowance as per DOPIs O.tvl. No. 2/8197-EStt (Pay II) dated I 1 .3.98 

without limitation in regard to tenure of deputation. 
it Is requested that you may kindly suggest the names of suitable and 

willing Officers in these cadres. The service particulars and ACRS for the last 

five years of such officers' may kindly be sent to the 
undersigned latest by 

fj 15O7.2QQ. 	 ' 

•• .4k. 

S 

Yours TatflTUiIY, 

DIRECTOR (OtI'L 

I' 

I 
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IN THIS CEN 	tAUMiVfRwo.  
GUWAHATI BENCH ' 	I ' • 

_j 

JNTHkMATTEROF 

• 	 O5ANo. 215/2006 

Sri Bijoy Kwnir Chirnda 

S S SOS 0*5 45* 

Vertis - 

Union of hdia & Others. 

3 5 *5 5 5* 0 

M 

- AND- 

IN T H E ,  MAITER OI 

Written statement submitted by the 

Respondents Nth 0014  40 

WRITTEN SrATEMENT 

The humble answethig respondents 	/1 
submit their written statements as 

follows: 

i(a) Thatlam 	 •\•• 	 ç 	L 

- nd Respondents No 	in the case5 I have gone through a copy of 

the application served on me and have tinderstood the contents thereoL 

Save and except whatever is specifically admitted in the written statement, 

the contentions and statements made in the application may be dened to 



have been denied. I am competent nnd authorized to file the statement on 

behalf of all the resondents. 

The application is filed unjust and unsustainable both on facts and 

iniaw. 

That the application is bad for non joinder of necessary parties and 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estopel 

and acquiescence and liable to be dismissed. 

That any action taken by the respondents was not sligmatic and 

some were for the snke of public interest and it cannot be said that the 

decision taken by the Respondents, against the applicant had suffered 

from vice of illegality. 

	

2 	That with regard to the statements made in paragraphs I to 4.4,410, 

7,10 and 12 of the application, the answering respondents beg to state that 

they do not admit anything eccept those are in record and based on 

legal/rational foundation and as such the applicants are put to strictest 

proof thereoL 

	

. 	 That with regard to the statements made in paragraphs 4.5 to 47 of 

the application, the answeming respondents beg to state that the separation 

of Group 'B' cadre has been implemented on the basis of senioity-cum-

preference. As per seniority Shri B.KChanda could not be allocated to his 

choice of posting i.e the o/o Sr. DAG(A&E) Tripura Agarthia. As per 

pocy of cadre separation circulated vide Cinuiar dated 30.0.064V and in 

pursuance of further Circular No,AG/Sep/Gr.B/2006/25 dated 16.5.2006 

the ecess persons in each cadre who could not be accommodated in the 
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office of their preference were asked to give option for depitation along 

with a list of vacancies in  various offices. As f5ui B.K. Chtrnda exexvised 

his option for deputation O/o Sr.DAG(A&E), Koliinm Nagaland he was 

po4ed there' on deputation. in accordance with the scheme of cadre 

separitliox Shri Chanda would be brought back to his office of choice as 

soon as vacancy Luises in that office 

The Govt of lndia DO.P.T.O.M. NoAB 14017/4&/92-Estt(RR) 

dated 17.11.92 referred toby the applicant was in the context of sending an 

officer on deputation to an Orguwaidorn other than his where it is 

presumed that he would be unable to contribute effectively to such 

organisation in the short span of lime. In the instant case, deputation of the 

ipplicant to the O/o the Sr.DAG(A&E) NagnlLrnd Kohima as a part of a 

cadre separation scheme was within, the same department (namely 

IA&AD) where the official would co±tintie to he deployed on sinular 

functions as in his earlier office The objective of 'deputation' is to mar: the 

office which has deficit ntanpower in the relevant cadre. As the cadre 

separation scheme was acceØ bie to the deficit office, it could be assumed 

that Shri I .K.Chnnda would be able to contribute eflectively to that of 

As regards the contention of the apFlicant about his age being 36 

yeam and therefore beyond the age for being sent on deputation 1  the same 

cannot be considered to be relevant to the in tant case, as cadre separation 

was not analogous to the deputation referred to in the DOFF OM dated 

17.11.92. 
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4. That with regard to the statements made in paragraph 4.8 of the 

application, the answering respndents beg to state that in pursuance of 

Hon'ble CAT1s order dated 98.06 in coirnection with (1A. No.196 of 2006 

Shri B handns representation was considered carefully and 

symathctically keeping in view the facts mentioned above, and it was 

ordered in the interest of the departhent that the order dated 28.7.06 

wherein Shri B.K. Chanda was posted on deputation to 0/ ó SrJ)AG(A&E) 

Ntigaland, Kohima holds good. 

5 	That with regard to the statements made in puagrph 49 of the 

application, the nnsweiing respondents beg to state that the Accountant 

General (A& Msam bng the Cadre Controlling Authority, only after 

receipt of order from Accourtant General (A&E) Assam on 14.82006 

(Adn*i Order No. 106) he was allowed to join in the O/o the Sr.Dy. 

Accountant General (A&E) Tripurn, Aaziala. 

6. That with regard to the statements made in paragraph 4.11 of the 

applicaticmf  the answexixg respondents beg to state that the points raised 

by the petitioner has no meift. S1*i ftKChanda was allowed to join in the 

0/a the Sr. Dy. Accountant General (A&E) Txipura, Agartala only after 

receipt of order from Accountant General (A&E) Assam on 14.82006 

(Adrnin.1 Order 14o.106) as the Accotintaxtt General (A&E) Assam is the 

Cadre Controlling Authority. This was done by the Accountant General. 

(A&1)Assamonreceipt of order dated 9.82006 in (1A.No.196 of 2006. 

Furifer, as the order dated 9.8.2006 in OA No.196 of 2006 had asked the 2 

respondent i.e. Accountant General (A&E) Assrnn to consider and dispose 

of the epreentation of the applicant within one month and keeping in 
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view the fact that delay is a form of injustice, the Accountant General 

(A&E) Assain passed an order on 14.8.2006 Le the same day after passing 

the eaxiier order, wherein, the representation of Shri i.K.Chtmda was 

considered carefully and sympathetically and it was ordered in the interest 

of the department that the order dated 28.7.06 wherein Shri B.KChanda 

was posted on deputation to O/o Er.L)AG(A&E)Nagaland, Kol'thna holds 

good. 

7. That with regard to the statements made in parngrahs 4.12 of the 

application, the answering respo dents beg to state that the representation 

of the applicant dated 22.0 5.2006 was duly coniidered by the Accountant 

General (ME) Assam on 14.82006 and Admin.1 order No. 107 was issued 

on the same day in which the Accountant Genthd (A&E) Assam taldng 

into account the applicant's representation, the policy ,  of caire separation 

dated 50.32006 along with Govt. of India, DA.P.T..M No.A13 

14017/48/92-Estt(RR) dated 17.11.92 ordered that in the interest of the 

department the order dated 28.7.2006 posting Shri 13.K.Chanda on 

deputation to 0/0 Sr.DAG(A&E), Kohima, Nagalarid hold good 

S. 	That with regard to the statements ide in paragraphs 5.1 to6 of 

the application, the answering respondents beg to state that the queries 

and/or allegations levelled by the applicant, the comments/reply have 

al±eady been made against those allegations vide foregoing paragraphs. 

9. That with regard to the statements made in paragraphs 8 and 9 of 

the application,, the answering respondents beg to state that the con non 

cadre of Group 'W officers of ME offices in N.E.Region was separated 

taking into consideration the larges common interests of the Combined 
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Cadre. Transfer and Postings are affected with the aim of creating least 

administrative instability as well as to rnixiimie and mitigate human 

problems of the concerned officers. 

In view of the position ecplained in the foregoing paragraphs, the 

petition may not be admthei and no relief may be granted to the pitioner 

since the cadre is prated. Any relief granted to the petitioner will not be 

in the public interest rather it woui& be against administrative convenience 

and it would also jeopardize the inter&s of most of the officers working in 

other offices since the cadre is separated 1  not just the petilione's office but 

all the seven offices of the N.E. Region. All the officers had submitted their 

options including the pcer. The petitioner  is posted tennrilyto 

tie O/o the Sr. Dy. Accountant General A&E) Nagaland wHchis a defid 

office and will be ü1timtefy brought back to the O/o the Sr. Dy. 

Accountant General (A&E) Tzipura as per his choice/preference in 

keeping with the policy of cadre separation. 

That with regard to the statements made in paragraphs 10 to 12 of 

the application, the answering respondents beg to state that they have no 

connnents to offer. 

That the respondents beg to submit that the application is devoid of 

merit and it is not tenable in the eye of law, as such same is liable to he 

That this written statement is made bonafide and for the ends of 

tiMce &. equity. 
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Under the above drcumttrnces, Yotir 

Lordship would be pleased to disniiss the 

application filed by the applicant for the 

ends of justice. 
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VZR IPX CAT 10 

_I) 	 bdng duly 

authorized and competent to sign this verification, do hereby soJemnly 

affirm and, verify that the stateinents made in Para 4' 	are 

true to my knowledge, belief and information, and, those made in Para 

'. 	are derived from the reoords/ facts ate, and reeth are burn.be 

subniissions before the Hion'bi.e Court and I have not suppressed any 

terial facts. 

And I sign this verii3catinn. on this .2L day of 

2006 at .. 

Sige 

I 



tf'x 
CoMi1 	 . 

3MAR2 

IN THE CENTRAL ADMINISTRAIVE TRIBUNAL. 
GUWAHATI BENCH 

(An Application under see' 19 of the ADMINISTRATIVE 
TRIBUNALS ACT 1985 

Original Application No. 215 of 2006 

Sri Bijoy Kumar Chanda 
-Applicant 

Vs' 

• 	Union of India and 3 others 

INIEX 

Si. No. , ' 	Particulars 	. 	 'Pages. 

Rejoiiider with 	. 	. 	1-5 
verification 

.' ANINEXURE 'A' 	• 	6 - 7  
Advocate Notice dated 29.08.06 

ANNEXURE 'B' 	. 	8 
Letter dated 30.08.06 	. 

ANNEXURE. 'C' ' 	9 • 	' 	 . Order dated 30.08.06  

Notice to Sr. C.G.S.0 ' 

	

	 '10 

Submitted by 

• 	 . 	. 	' 	 (Chandrasekhar Sinha) 

tv 
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• IN THE CENTRAL ADMINISTRATIVE TRINUNAL. 
GUWAHATI BENCH. 

(AN APPLICATION UNDER SEC. 190F THE ADMINISTRATIVE 
TRIBUNALS ACT, 1985). 

ORIGINAL APPLICATION NO. 215 OF 2006 A.D. 

BETWEEN 

Shri Bijov Kumar Chanda, 

S/ft Li. Sashi Bhusan Chanda, 

Rsiding at A.G. Quarter No. 

Type- 11/16. 79 Tilla, 

Agartala. P.S. East Agartala. 

District - West Tripura. 

APPLICANT. 

- VERSUS- 

Union of India,. represented by the 
Comptroller & Auditor General of 
India. 10 Bahadursha Jafar Marg. 
New Delhi - 110002. 

The Accountant Genera] (A&E). 
Assam. Maidarn Gaon, Beltala. 
Guwahati - 781029. 

Sr. Deputy Accountant General 
Admn, & VLC ), Office of the 

Accountant General (A&E). 
Assam. Maidarn Gaon, Beltala. 
Guwahatj - 781029. 
Deputy Accountant General. 

Office oF the Sr. •Depu ,ty Accountant 
General (A&E), Tripura.. Agartala. 

• 

RESPONDENTS. 
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1. 

IN THE MATTER OF 

Rejoinder to the written Statement of Respondents :- I to 4 

fhe Humble answering Applicant begs to state as follows 

That in response to averillents made in para I and 2 of the 
/ 

written Statement of Respondents, the answering Applicant 

denies and disputes the avemènts therein except those which are 

matters of records. 

That in response to averments made in para. 3 of the 

written Statements of the Respondents, the answering ApplicantS 

submits that besides matter of records. other averments of the 

Respondents are denied and disputed and submits- that 

Respondents misconceived as regards transfer and deputatiom 

The answering Applicant further submits that in case Of 

deputation the age bar of 56 years for adeputationist can not he 

ignored so far as the provision in Appendix -5 of the 

Fundamental Rules in Annexuré .- 8a to the O.A. is concerned. 

That in response to averments made in para 4,5.6 & 7 of 

the written Statements of the Respondents, the answering 

Applicant submits that besides niatteris of records other 

averments therein are denied and disputed and further submits 

that through their averrnents Respondents have resorted to 

misrepresentations •so as to confuse the Honhle Court of Law 

against the Applicant. The answering Applicant states that when 

order in O.A. No.196/06 was not favourably taken- by the 



• 	Respondents, the answering Applicant approached this Hon ble 

C.A.T With O.A No.215/06. The interim order in the O.A. was 

passed on 22.08.06 which he placed before the authority for 

necesary action vide his prayer dated 24.08.06. ' But the 

Respon4entS got the Applicant de-lay'ed in resu1ning duties. He 

was given Order No. Estt.(A&E)IPCIBKCI94'3, dated 30.08.06 

• and allowed him to resume dut' on 31.08.06 (F.N.). 

The answering Applicant submits that it was consequent upon. 

the Advocate Notice dated 29.08.06, the Sr. D.epuiy Accountan ,t 

General (Admn.) Assâm, Guwahati issued letter No.' Sr. 

D.A.G(A)/OA-196/2006/96 - dated 30.08.06. to the Deputy 

Accountant Geera1 (A&E) Tripura, Agartala and the Sr. 

Accounts Officer, Tripura, Agartal'a passe4 order dat'd 30.08.06. 

• Where 'the order dated 22.08.06 of the Hon'ble CAT is very 

specific and clear, the delay making the Applicant continue in 	• 

• 	discharging dutiesin the office of the Sr. D.A.G '(A&E), Tripur, 	• 

•Agartalá was ,arbitrary and accordingly from 11.08.06 ;to 

30.08.06 he has been kept without pay & . allowances.  

Further to submit that in respect of order in O.A. No. 196/06 

dated 09:08.06, the answering Applicant I submits that - from 

01.0806 to 10.08.06 he was on leave on medical ground nd that 

leave' got sanctiond by the authorities On 1 f.08.06 he , went to 

• resume duties. but he was prevent,ed and ultimately in pursuance 

- of Court's Order dated 22.08.06 he was thade' to resume duty 

only on 31.08.06. The delay in resiming dutywâs not for. any 

fault with the Applicant and as such th,ere.is.no  ground on the 

partof the Respondents ñottodisbürse pay & allowances of the 
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Applicant from 11.08.06 to.30.08.06. 
p 

Copies of Advocate Notice dated 29.08.06, letter 

dated 30.08.06 and order dated 30.08.06 are 

enclosed as Annexure 'A', 'B', &'C' respectively. 

In respect to averments made inpara 8, 9, 10, & 11 the 

answering Applicant submits that besides matter of records, 

other averments there in are denied & disputed. 

That the rest would be submitted at the time of hearing. 

Under the above noted facts and circumstances, your 

Lordships are prayed to dismiss the written statements of the 

Respondents and pass an order in favour of the Applicant in 

respect of the reliefs prayed for in A.O. No. 215/06 and also 

pass an order directing the Respondents to make payment of pay 

& allowances for the period from 11.08.06 to 30.08.06 to -the 

answering Applicant. 

AND 

• 	For this act of kindness, the answering Applicant as in 

duty bound shall ever pray. 

VERIFICATION FOLLOWS 

- 
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VERIFICATION 

I, Shri Bijoy Kumar Chanda, S/O Lt Sashi Bhusan Chanda, 

residing at A.G Quarter No. Type •- 11/16, 79 Tills, Kunjaban,, 

Agartala, P.S. East Agartala, District - West Tripura, 

Applicant, do hereby declare and state that the statement, 

contained in Paragraph ...............................are true to 

my knowledge and I havenot suppressed any material fact. 

And I sign this verification this, .' ... day of 	O&7 

11 iva Kwnko-c - uovt~ 
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1om: 
Mr. C.S.Sinha, Advocate 
Guwahati High Court, 
Agartala Bench, Tripura. 

To 
Shri Rajiv Kumar, 

eputy Accountant General (A. & E) 
Tripura, Agartala, 

Shri D.P.Chakraborty, 
,Sr Accounts Officer 
4dmn. Section. 

My Client: 
hri Bijoy Kr. Chanda, 

Sr Accounts Officer, 
• 	 79 Tilla, AG's Qt,: No, T/l111 6 

• 	.--... Kunjaban, Agartala 

2,8/2006 at5.I5 P.M I have received your letter issued under No. 
\) 	 /BKC1936, dated  2810812006 in respect of my client above named. 

/ 
d. .Tribunal passed order dated 2210812006 in O.A. No. 215106 of my 

tihafter hearing both the partzes. Ld. Sr. C. G.S. C represenied the Respondents. 

With my, letter dated 2410812006 to Notice Receiver No. 1, I have already 
furnihed the photocopy of the original order dated 2210812006. But you the 
Notic Receiver No. I refused benefit of the order to my client. 

Teither of the parties has authority to add anything to the order of the 
Hon 'lle CAT and as such, I fail to keep your request to furnish the order dated 
2210812006. "In full shape ".  

From your request ftr copy of O.A and order dated 2210812006. "In full 
shap" it is exfacie that instead of showing due honour to the direction of the 

ri Tbunal, you have been sitting over the order of the Tribunal and have opted to 
take decision over the decision of the Tribunal after examining the merit of the 

Contd. P/2 

.-.-. 	... 	 . 
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decLion of the Tribunal. This shOws your deliberate and highest disrespect to 
the Order of Ld. Tribunal,in as muh as any orderl decision of the Court of law 
may be passed rightly or wrongly has to be respected so long as that order 
stan4s good. 

On earlier occasion also Notice Receiver No. 1 had shown disrespect to the 
orde dated 0910812006 in O.A. No. 196 of 2006 by not allowing my client to 
resume duty on 11108106 notwithstanding the direction of Ld. Tribunal to 
maitain status que ante as on 2810712006. As such, for Notice Receiver No. 1 
this is the second time that you have disrespect to the order of the Tribunal. 

The letter- dated 2 8/08/2006 has been issued by Notice Receiver No. 2 with 
the approval of Notice Receiver No. 1 and therefore both are liable for contempt 
of Curt. 

Under the above noted facts and circumstances I request your due respect 
to the order of the Hon'ble CAT and compliance thereof within a period of 
03(three) days from the date qf receipt of this Notice. Otherwise a contempt 
proceding would be filed against you, both the Notice Receiver No. 1 & 2 
befoe the competent Court of law. 

Yours faithfully, 
Dated, Agartala, 
The 2Pth August, 2006 

(Chandrasekhar Sinha) 
Advocate 

12flCLO. : 

Copy of order 
date1 22108106 in 
O.A.LVo. 215106 
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OIfice' al thc A:courtant Gi'ura! (A.&E) 	V 

Ass am 
rrrri 

Ms0l3mqaon, Eeltoa, Guwahatt-781029 

No.Sr.DAG(A)!OA-i 96i2X)6/96 daLed Guwaha:Li the 30th  August 2006 

To 
Shn R.ajiv Kuniar 
Dv. Accountant General (A&E) 
O/o the Sr: Dy, Accountant Genera' (A&E) 
Tripura, Agariaia 799006. 

Sub: Case O.A. No. 215/06 in respect of Shri Bijoy Kumar Charida, Sr. Accounts Officer. 

Sir, 
I am to inviu a reference io your kuer.No. Estt.(A&E)IPC/ BKC/883 dated 24/8/06 

on th subject cited above and to state that the Hen' bie CAT, Guwahati Order daied 22.8.06 
in respect of Sri Bijo' Kr. Chanda, Sr. Accounts OfFicer in O.A. No.215/06 stale that the 
applicant is not to he disturbed tifl the nexi dale ofhaanr i.e. I . 10.2006. 

As per udgement of ion'bie CAT, Gu\'a21, Sn Chanda may be allowed to resume 
his duties in the rifuice. of the S. Dy. Accountant Genera! (A&Fi) Tripura tifl ih next date of 
hearing. 

You may kindly infonn Sho C.S. Sinha. Advoctc .:iccordingty in response to notice 
served on you. 

Thjs issues i'h the approa1 of Accountant General. 

Yours faithfully. 
Sd!- 

Sc. Ijy. iccountant Gene'at (Admn.) 

Memo No: Sr.DAG.(A)/ GA-i 96 i'2006/97 dated Guwahaii the 30th  August 2006 

QpyiQtariJp 
1. 	'f'he Sr. 	. çcoi 	r 'Gerçu4 (&E), Nc&wJ, (ohina. 
2 	 yChanda, Sr. Aceo.wts 	OJo the Sr Dy. Accounttt 

Ger.H (A&E) Triura, Agaria!a. 

The Sere v to the Accountant Gcne:al. Assaro 3u','ahatj 

PA to the Sr. tY Accountant Gcnral (A), Gtiwahati. 

Sr-. Uj. i.ceounta'ilit C-eriera (Adrrn) 

• . 	 ,...,.. 	ry'" 
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1y .pçcia1 Messenger.  

OFFICE OF THE SR, DFPUTY ACCOuNTANT GENERAL (A&E) 
TRJPIJRA ::: AGARTALA 

No. Estt. (A&E)/PC/BKC/943. 	 i)ated :- 30-08-2006. 

T. 
Shri Bijoy Kumar Chanda, 
Sr. Accounts Officer 

Subject:- 	Case O.A. No, 2 15/06 in respect of Sri Bijoy Kr. Chanda, Sr. 
Accounts Officer. 

Sir, 

in pursuance of order dated 22-08-2006 of the Hon'ble CAT, 

Guwahati in OA Nc). 2 15/06 and letter dated 30-08-2006 of the O/o the 

Accountant General (A&E), AsSani, Guwahati (a copy endorsed to you) I 
am directed to inform you that you may resume duty in this office in 

accordance with paragraph 2 of the above mentioned letter of the A.G. 
(A&E), Assam, Guwahati. 

Yours faithfully, 

A 
Sr. Account 0 ficer/Adrnn. 

ii 
all 


